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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL
PRINCIPAL BENCH, DELHI

0+A.N0.2903/91
Date of decision: 13-4-92,
Naresh Kumar Drall - eseApplicant
Shri Rajan Sharma eeelounsal for the applicant
Versus
Union of India & Ors. «s.Respondents
Mrs. Avnish A-hlavat ess.Counssl for the
Respondents,
CORAM:

THE HON'BLE MR. JUSTICE RAM APAL SINGH, VICE=CHAIRMAN.
THE HON'BLE MR. 1.P.GUPTA, MEMBER (A).

JUDGMENT (ORAL)

( Dslivered by Hon'ble Mr. I.P.Gupta, Member(A) )

In this applicetion, the gpplicant is working
as Compoundain the Delhi Milk Schemes Dispensery, West
Patel Nagar, New Delhi., He was asked to appear for
'Intervieu' for the post of Legal Assistant under the
Delhi Milk Supply Scheme by letter dated 14=-10-91 uwhich
also statedthat he should bring his original certificates,
record of educational qualifications, experience, etc.
The applicant appeared for the interview but he was not
selected.

20 The contention of the learned counse} for the
applicant is that by letter dated 14-10-1991, the
selection should have been based on interview only andl

not on any written test,
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3. The recruitment rules dated 6~6-1991 show that the

post of (egal Assistant is a post to be filled up by direct

recruitment and the essential qualifications are Degree in

Lav and 3 years' experience in legal matters., The rules
whether

do not specifically mentionth xhat/the post should be filled

up by a written exam and/or interview. In case of direct

recruitment, it is incumbent on the respondents to select

the best candidatec out of those fulfilling the requisite

qualifications and Riiiimg available for the post.

4, The learned counsel for the respondents pointed out

that a simple written test of half an hour was held and the

applicants were askad to analy;;n the problem just to assess

G

their calibre and test their knouledqe and ability to write .
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legal matterg}as legal praet&tieners will be required to reply
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to the ,33fe whings . It is because the applicant was
I ans

asked to write a test of this type would not be inconsistent
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thet the provisions of the recruitment rules where no mantion
has been made that there should be no written test whatsosver
in making the direct rscruitment. gven if the applicant was

asked by the letter of 14th Yctober to appear for interview,

nothing would stop the respondents from asking the applicants
to write on some thing in the course of interview or even

thereafter. The application fails and is dismissed with no

order as to costs, and interim order stands vacated,
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(Im&:’ «GUPTA) mL (RAM PAL SINGH)
MBER (A) VICE CHAIRMAN



